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CA/O RDER

The above appeal filed by the Assessee arises from order of the
Pr.Commissioner of Income Tax (Appeals)-5, Ahmedabad dated
27.3.2019 for assessment year 2014-15 passed under section 263 of
the Income Tax Act, 1961.

2. When the matter was called for hearing, it was intimated by the
Id.counsel for the assessee that he has instruction to withdraw this
appeal pending before the Tribunal, and therefore, he seeks
withdrawal of the same. In view of this oral submission of the
ld.counsel for the assessee at Bar, appeal of the assessee stands
dismissed as being withdrawn.

3.  In the result, the appeal of the assessee stands dismissed as
withdrawn.

Order pronounced in the Court on 1% December, 2021 at Ahmedabad.
Sd/-
(RAJPAL YADAYV)
VICE-PRESIDENT
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